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C.P. (1.B) No. 171/7/NCLT/AHM/2017

Coram: Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

V/s.
Reliance Marine And Offshore Ltd
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Learned Advocate Ms. Natasha Sutaria with Learned Advocate Ms. Nikitha Menon
/b India Law LLP present for Financial Creditor/Petitioner. Learned Seni.or
Advocate Mr. Saurabh Soparkar with Learned Advocate Mr. Raheel Patel with
Learned Advocate Mr. Arjun Joshi i/b Nanavati Associates present for Respondent.

Heard arguments of learned Counsel for Petitioner and learned Counsel for

_ Respondent.
Order reserved. 1
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Dated this the 30th day of January, 2018.




